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TWENTY-FiFTH REPORT 
- I, the Chairman of the Committee On Private Members' Bills and Resolu-

tions, having been authorised by the Committee to present the Report on their 
~t present this Twenty-fifth Report. 

2. The Committee met on 18 A~gust 1981 for-
I. Examination of the f.ollowing Constitution (Amendment) Bills under 

rule 294(1 )(a) of the Rules pf Procedure:-
(I) The Constitution (Amendment) Bill, 1981 (Amendment 01 

Seventh Schedule) by Shri Ba!asaheb Vikhe Patil. 
(2) The Constitution (Amendment) Bill, 1981 (Insertion of new 

article 245A and ommission of ar.:icle 370) by Shri B. V. Desai. 
(3) The Constitution (Amendment) Bill, 1981 (Amendment of 0Tt1- ' 

cles 101, 102, etc.) by Shri Rajesh Pilot. 
(4) The Constitution (Amelldment) Bill, 1981 (Insertion of new 

article 265A) by Shri K. T. Kosalram. 

D. ~Re-consideration of the classification of the following BiHs:-

(1) The National Agricultural Prices Commission Bill, 1980 by Shii' ; 
Balasaheb Vikhe Patil. 

(2) The Crop Insurance Corporation Bill, 1980 by Shri Balasaheb 
Vikhe Patil. 

(3) The Constitution (Amendment) Bill, 1981 (Insertion of new 
article 48B, etc.) by Shri Digvijay.sinh. 

(4) The CompuJsory Registration of Marriages Bill, 19lH by Shri 
Digvijay Sinh. 

(5) The Reservation of Posts in -Government Setvices and Seats in 
Educational Ins~iLuuons (for Economically Weaker Secti.on of 

People) Bill, 1981 by Shri Ram Nagina Misra. 

Examination of Ihe, Constitution (Amendment) Bills 

. 3, The Committee con!!idere~ the BiUs and arrived at the f6119wing findmgs. 
as a result of their examination .of the Bills:- ' . , 

Findings of the Committee .~ l 

(1) The Constitution (AmeR<inreBt), Bill, 1981 (Amendment of Seventh 
Schedule) by Shri Balasaheb Vikhe Patil. 

;.'f\e ~ill,seeks to amend the Seventh Schedule to the Constitution with a 
view. to ,make ~ricll1ture a concurrent' subject by oDritti~ entry 14 from the 
State List and inserting a new erttry in the Concurrent Ust. 

, After colISidering all aspects of the Bill" the Committee recommend that 
the Merpber may be permitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1981 (Insertion of new arti~ 
245A and omission of article 370) by Shri B. V. Desai. 

The Bill seeks to amend the Constitution with a view to omit article 370 
10 as to do away with the special statu,; of Jammu and Kashmir' and to make 
all 1a~,DUlde by Parliament ~Ipplicable to that State. 

-After considering all aspects of the Bin, the C~mmittee reco~ml!nd that 
Ihe Member may be permitted to move for le<;lve to mtroduce the Btll. 
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(3) The Constitution (Amendment) Bill, 1981 (Amendment of artiCle8--
101, 102, etc.) by Shri Rajesh Pilot. 

The Bill seeks to amend the Constitution with a view to provide that defec· 
tion by a Member of Parliament or a State Legislature shall disqualify him for 
continuing as suc~ Member, but a ge!lUine split in a political party shall not be 
treated as defectlOn. 

After considering aU aspects (If the Bill, the Committee recommend that~ 
the Member may be permitted to move for leave to introduce the Bill. -

(4) The Constitution (Amendment) Bill, 1981 (Insertion of new article' 
265A) by Shri K. T. Kosalram. 

The Bill seeks to provide that no court shall grant the stay of coHectic:oQ of' 
any tax or duty levied under the provisions of an Act of Parliament. 

After considering the Bill at some length .. the Committee postponed flJorther' 
consideration thereof to their next sitting. 

Reconsideration of the Classi/ica:ion of Bills 

4. The Committee then considered the reqqests, of Sarvashri Balasaheb Vikhe 
Pati!, Digvijay Sinh and Ram Nagina Misra to reconsider their earlier decisions, 
(vide Thirteenth and Twenty-second Reports respectively) regarding ·the classi· 
fication of the following Bills:-

(1) The National Agricultural Prices Commissiol} Bill, 1980 by Shri 
Balasatieb Vikhe Patil. 

(2) The Crop Insurance Corporation Bill, 1980 bv Shri Balasabeb . 
Vikhe Patil. 

(3) The Constitution (Amendment) BlII, 1981 (Insertion of new article' 
48B, etc.) by Shri Digvijay Sinh. 

(4) The Compulsory Registration of Marriages Bill, 1981 by Sbri 
Digvijay Sinh. 

(5) The Reservation of Posts in Government Services and Seats id' 
Educational Institutions (for Economically Weaker Section of Pe~· 

pIe) Bill, 1981 by Shri Ram Nagiria Misra. 

5. On reconsideration, the Committee recommeftd that (i) the Crop Insll·' 
ranee Corporation Bill, 1980 bv Shri Balas~heb Vikhe Patil and (ii) the 
Constitution (Amendment) Bill, 1981 (InsertioPi of new article 48B, etc.) by 
Shri Digvijay Sinh be placed in category 'A'. 

The Committee did not see a,ny justification for altering the' original cate-, 
gorisation of remaining three Bills. 

RecommendatiJlrrs 
,6. The COIDlDittee recommend that-

(i) Safvashri Balasaheb Vikhe P~~il, B. V. De~ai and !tai.esb Pilot be -
permitted to move for leave to mtroduce their Constitution (Amend-· 
ment) Bills; and 

(ii) the reclassification of the Bills, as sho~ in paragraph 5 above, be· 
agreed to by the House. 

NEW DEtm; 
18 August 1981 
~7 Sravana 1903 (Saka) 
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G. LAKSHMANAN, 
Chairman, 

Committee on Private Members'" 
Bills and Resolutions. 
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